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MR. DEPUTY-SPEAKER : Shri Jagpal

Singh. Not here, Now, we take up the next
item,
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ALUMINIUM CORPORATION OF
INDIA LIMITED (ACQUISITION AND
TRANSFER OF ALUMINIUM UNDER.
TAKING) BILL.

MR. DEPUTY SPEAKER : Now, we
take up Legislative Business-introduction
of Bill, Shri Salve.

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHR!I N.K.P. SALVE): Sir,1 beg to
move for leave to introduce a Bill to. provide
for the acquisition and transfer of the
right, title and intecest  of the Aluminium
Corporation of India Limiled in relation to
its undertaking at  Jaykay Nagar, neac -
Asansol (West Bengal) for  the purpose of
ensuring the continuity of production of
sluminium and aluminium fabricated
products which are easenual to the needs
of the commumty and theréby to give effect
to the policy of the State towards securing
the principles  specified in clause (b) of
article 39 of ihe Constitution.

MR, DEPUTY-SPEAKER : The
question. is :

“That leave be  granted to introduce
a Bill to provide for the aecuisition
and transfer of the right, title
and interest of the Aluminium
Corporation of India Limited in
implementation to its undertaking at
Jaykay Nagar near Asansol (West
Bengal) for the purpose of changing
the continuity of production of
aluminium and aluminium fabri-
cated products which are essential
to the needs of the community
and thereby to give effect to the
policy of the State towards securing
the principles  specified in clause
(b) of article 39 of the Constitu-
tion.” .

The motion was adopréd,

MR. DEPUTY-SPEAKER : The Minis-
ter may now introduce the Bill.

SHRI N.K.P. SALNE : Sir, I INTRO-
DUCE the Bill.



395 Matters

. MR, DEPUTY-SPEAKER : Now,
matters under 377. Shri Panika.

13,28 hrs.

MATTERS UNDER RULE 377

(i) NEED TO PROVIDE FUNDS
UNDER N.REP. TO MIRZA-
PUR TO RELIEF WORKS
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Under Rule 377 396

(i) NEED TO IMPROVE THE
WORKING OF BANKS FOR
IMPLEMENTATION OF PRO-
GRESSIVE PROGRAMMES

SHRI MADHAVRAO SCINDIA
(Guna) : Sir, India has never had so many
specific schemes for the Sarvahara’ or
those below poverty line, as we have today.
Under the progressive policies of our Prime
Minister, the LR.D., N.R.E.P. and Trysem
Schemes greatly benefit those below the
povertyline. Loans for the <Sarvahara’
without any security, 1/3 of which are non- -
returnable-in the case of Harijans and
Adivasis, 509 non-returnable-and on very

~ low interest rates, is a far-reaching policy

measure without parallel in the world.
Loans of Rs-25.000,25%, non-returnable are
provided for the educated unemployed. and
old-age pensions given to all those above
60 years with no means of support.

How far, in many cases, it has been
found that slackness of nationalised banks
is ¢luminating in greatly delayed implementa-
tion of these schemes. Sometimes this
slackness is deliberate, and sometimes due
to negligence, The Finance Minister must
take effective steps to improve the working
of these banks with regard to implemention
of these progressive programmes, An
effective mathod of carrying out quick,
deterrent punishmenis  in cases of officers
of nationalised banks found guilty, should
be devised.

Proverty cannot be accepted and under,
Mrs. Gandhi’s leadership, we are pledged to
narrowing the gap  between the rich and
the poor. The beneftts of India's progress
must reach the home of every ’sarvahara.’
Only then would we have given concrete
shape to the dreams of Mahatma Gandbi
and Jawaharlal Nehru.

(iii) NEED TO  CONSTRUCT AN
OVER-BRIDGE NEAR BHUBANESWAR
RAILWAY STATION

SHRIMATI JAYANTI PATNAIK
(Cuttack) : Sir, the existing  overbridge on
the south of Bhubaneswer - Railway Station
was constructed with  provision for 2 lanes



